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The ParllamentafT Seevetary to the 
Mhiister of Eailways and Traaqport 
(Shrl Shahnawaz Khan): (a) 22 RaU
way employees were killed and 100 
injured in train accidents during the 
period January to July, 1953, both in
clusive.

(b) The information is under com
pilation and will be placed on the 
Table of the House as soon as it is 
ready.

C hief C ash W itnesses

*609. Shri S* N. Das: Will the Minis
ter of Ballways be pleased to state:

(a) the number of posts of Chief
Cash Witnesses on the Northarn RaĤ  
way and the number of posts ezistinf 
on the Railway; and

(b) the method of recruitment to 
this post?

The WmtUBmmUBWj Seorelafy It tto
Minister of Eailwm and Tranaport 
(Shri Shahnawas lOlan): U) There 
is only one post of Chief C ^  Witness 
on the Northerp Railway and there 
was also only one post in this cate
gory on the iate Eastern Punjab Rail
way.

(b) This post is filled by selection 
from among the staff who have the re
quisite experience of handling and 
collection of cash.

C laim  OFncBs

*700. Shri R. N. Singh: (a) WiU the 
Minister of Railways be pleased to
state which Railways, other than 
North Eastern Railway, have got more 
than one claims office under the Re
grouping system?

(b) Is there any other Railway un
der the Regrouping system, the rltnms 
office of which has been transferred 
from the Headquarter to a sub-office?

Cc) If not, what are the exceptional 
circumstances under which this course 
was considered necessary in the case 
of North Eastern Railway?

The Deputy Minister of RaUways 
and Transport (Shri Alagesan): (a)
Northern, Central and Southern 
Railways.

(b) and (c). In no case has the 
Claims Office of a regrouped Railway 
been transferred from headquartera 
to other stations. In fact the North
ern, Central, Southern and North 
Eastern Railways inherited more 
than one Claims Office from the in
tegrating units. On the North East
ern Railway, two Claims Offices, one 
at Calcutta and the other at Qprakh- 
pur have been allowed to continue. 
There has, however, been some re
distribution of work between these 
two offices.

Sylviculture

7̂01. Shri Barman: (a) Will the 
Minister of Food and AirleuMBM be
pleased to state whether woiMim pIaqb 
of sylviculture are at present submit
ted by State Governments for opinion 
to tht Im^olov General of Forest^?

(b) It so. ki how manr OMOi during 
the year 1952-53 was the Inspector 
General of Forests csonsulMN̂

Cc) Is there going to he any Central 
policy in this matter?

(d) Has there been any sp|l suryey 
to regulate regeneration of different 
species according to India's needs?

The Mimater of W ed  m d Agrloul-
ture (Shri Kidwai): (a) The sum
maries of working plans are receiv
ed by the Inspector General of 
Forests from the States for such com
ments as he may have to make from 
an al]-India angle.

(b) Eleven eases.
(c) The Central Policy is laid down 

in the National Forest Policy promul
gated in May 1952, copies of which 
are available in the library of the 
House.

(d) Yes; soil reconnaissance sur
veys are invariably undertaken by 
State Forest Departments whenever 
these are considered necessary to as
certain the best technique and species 
to be regenerated in any particular 
locality.

Railw a y  Sheds

*702. Shri Hem Raj: (a) Will the 
Minister of Railways be pleased to




